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Name of the Company: Sandeep Sandhu SPA of
| Mr. Kuldeep Singh Sandhu

Vs,
Shree Maheshwar Hydel Power Corporation Ltd.
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None present for Operational Creditor/Petitioner. Learned Senior Advocate Mr.
Navin Pahwa with Learned Advocate Ms. Ritu Shah present for Respondent.
Learned PCS Mr. Umesh Ved present for intervener.

Learned PCS Mr. Umesh Ved filed Memorandum of Appearance for intervener.

Intervention application filed by Entergra Ltd.

Intervention applicant is directed to serve copy of application on the Corporate
Debtor and the petitioner/ Operational creditor.

- Corporate Debtor and the petitioner/ Operational creditor shall file reply, if any,
within one week serving a copy in advance to other side.

List the matter on 01.02.2018 for hearing CP(IB) 190/2017 and Intervening
application.
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| Dated this the 24th day of January, 2018.




